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(a) whether separation of judiciary 
from executive has taken place in all 
the States and Union Territories; 

(b). if not, the StateslUnion teJlri-
tories where this has not been done; 
and 

(e) the reason for the same? 

The M"mister at State in the Minis-
try of Home Affairs (Shrt BaW): (a) 
Not yet Sir. 

(b) and (cl.. A note explaining the 
position in the various States and 
Union territories is laid on th" Table 
of the House. (Placed in Library, 
see No. LT-3840/65J. 

SeDiority of Mysore Govel'lUllellt 
Ofllcers 

258 J Shri R. G. Dubey: 
. l Shri Yashpal Siagh: 

Will the Minister of Home Mairs 
be pleased to state: 

(a) whether the Mysore Govern-
ment have made certain recommenda-
tions regarding the seniority list of 
officers in the Department of Agri-
culture; 

(b) whether complaints have been 
received from the Belgaum Division 
that their claims for seniority have 
not received a fair and just trr:atment 
at the hands of the Mysore Govem-. 
ment; and 

(e) whether the State Advisory 
Committee have finalized their recom-
mencktion? 

The Miaister of State In the MIniS-
by at H_e AJrairs (Shri HaW): 
(a) to (e). The Government of Mysore 
haVe published final Inter.State Sl'n-
iority . List of the Gazetted cadre in 
I/.ccordance wj.th the decisions of the 
Government of India. As regards 
non-Gazetted Staff revised provisional 
Inter-State Seniority Lists in respect 
4t the cadres of Superint<.ndents, 
Ihnagers, Head Clerks, Stenographers 
'llypists, Draughtsmen, Trace..... Labo-
IIIltory Assistants and SurveyoTs have 
been: ,plI!bliBhed. bY thE:' Slate Govern-

ment and objections rece4'£d thl>re-
against have been sent to the State 
Advisory Committee with the remarks 
of that Government. The recommen-
dations of the Committee have. not 
yet been received. RE'vised provision-
al Inter-Srate Seniority Lists in res-
pect of the cadres of I & II Division 
CleTks have been published and the 
representations received agamst them 
are under scrutiny by the State Gov-
ernment before being forwarded to 
the State Advisory Committee with 
their comments. Revised previsional 
Inter-Btate Senioritv lJsts in respect 
of the cad:res of Ailricnlture Demon-
strators, Field Assistants, Fieldmen 
and Agriculturnl Engineering Unit are 
yet to be published by the State Gov-
ernment. Some representations have 
been receiVed from officers of the 
'Bombay' area against the equation of' 
posts in the cadre of Agricu lture 
Demon,trators. ThE'Se representations 
are premature since the revised provi-
sional list in respect 0{ that cadre has 
not yet been pu.bJ.ished. 

Recognition of Unions of Govemment 
Employees 

{ Shri S. M. Banerjee: 
259.· Sbri Yaskpal Singh: 

Will the Minister of Home Mairs 
be pleased to slate: 

(a) whether new rules for recogni-
sing Government employees' unions 
have 'been framed; 

(0) if so, whether a COPy of the 
rules will be placed on the Table; and 

(e) if the reply to part (a) above 
be in the negative the reason for the 
delay? 

The Deputy M"mlster in the Minis-
try of Home Affairs (Shrl L. N. 
MIshra): (a) No. 

(Ib) Does not arise. 

(e) Draft instructions fOil" recogni-
tion of associationslunions whIch have 
already been circulated to employees' 
organisations, are- el)nnected with the 
provisions of the joir>t consultati<m 
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and compulsory arbitriltion scheme. 
These instructions will be fmalised as 
soon as the employee3' organisatiOllS 
accept the scheme in principle. 

r Shri S. M. Banerjee: 
Shri Yashpal Singh: i Shri Surendra Pal Slnch: 

260. Shri Bhagwat Jha Azad: 
Shri p. R. Chakravert.i: 

I Shri K. N. Tiwary: 
l Shri Sham Lal Saraf: 

Will the Minister of Bome AJraIrB 
·be pleased to state: 

(a) whether Government Servants 
Conduct Rules were amended in 1964; 

(b) il so, the salip.nt leiltures of 
those amendments; and 

(c) whether some at. the amend-
ments haVe adversely aftected the 
Government employees? 

The Deputy Minister in the MlnIs-
try of Home Affairs (Shri L. N. 
MJshra): (a) Yes, Sir. 

('b) The salient features of the 
amendments are: 

(i) fixation of responsibility OD 
officers holding supervisory posts to 
ensure the integrity and devotIon to 
duty of thei,r subordinates; 

(ii) prohibition of the exercise by 
all Government servants of their offi-
cial position or influence lp SECure 
e-mployment for members of their 
families in finns enJoying Govern-
ment pIItronage; 

(iii) prohibition of acceptance by 
Government Servants of free services, 
like transport, boarding, lodging etc. 
from persons other tban theIr near 
relatives or personal friends 110t hav-
ing official dealings with the Govern-
ment servants, and acceptance of 
frequent or lavish h05plrolity from 
persons having official deali!lgs or from 
industrial or commercial firms; and 

(iv) the provision for submin'ion 
by Government servants of periodical 
returns of their assetl and liabilities 

containing full particulars regardiDI 
both movable 'and immovable proper-
ties as well aa debts and other liabi-
lities. 

(c) The revised Conduct Rules haVe 
only imposed certain new obligatioIIII 
on Government servants, particularly 
in respect of acceptance of gnb and 
submission of detailed returns of as-
sets and liQbilities. 

.Jobs in LO.C. 

l!61 f Shri S. M. Banerjee: 
• \.. Shri Yashpal Singh: 

Will the Minister of Petroleum and 
Chemicals be pleased to state: 

(a) whether a large number of em-
ployees from Private Oil Companies 
have applied for jobs in I.O.C.; 

(b) if so, the number of applica-
tions received Uip to 31st December, 
1964; 'and 

(c) the number of thOse who have 
been offered jobs? 

The Minister of Petroleum ... 
Chemicals (Shri Humayun Kabir): 
(a) to (c) Altogether 505 and 93 ap-
plications for jobs have been received 
at the headquarters of the MarketinC 
and Refineries Divisions of the Indian 
Oil Corporation up to December, 1964 
from employees of priwte oil com-
panies in India. Of tbese J 2l! persOIlll 
in the Marketing Division and 38 
persons in the Refineries Division have 
been offered jobs. 

r ~hri SurenoJra pal Sin«h: 
m ~ ionri SUDoOI1 Hansda: 

• Shrl S. C. samanta: 
Sbri lndrajit Gupta: 

Will the Minister of BehablJltat_ 
be pleaSed to state: 

(a) whether it is a fact that GOY-
ernments of West Bengal and Assam 
have urged the Centra1 Government 
to either seal off tbe border- witb 
East Pakismn or take over the _ 
pons1bility of rehabilitating 'tboae 




